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INSTRUCTIONS

APL-DS must contain soft copies of Show Cause Notice (SCHN), Qrder-in-Criginal (010,
Crdar-im-Appaal (O1&), Statemeant of Facks and Erounds of -E!JFI"EEL Pig deposil and Court fess

are compulsory. Howeaver, I there are any orders of the Higher Courts for exemption of Court
Feea/ Pre Deposit then flag (defect) should not be raised.

In case the Appellant prefers Under Sub-Section (1) of Section 112 by attaching a
scanned copy certifiad OI0, ClA and if tha Scrutiny officer is satisfied from the endorsamant

made thergin by the issuing Authorities, that it is a cenified copy of OI0 or DIA, a Nagidefect)
snould not be raisad.

The Appellant taxpayer shall also upload 8 copy of the Authorization issuad in favour of
the tax professional or Vakalatnama executad in the name of an Advocate.

Ags far as the application filled by tha Revenue under Sub-Section (3) of Section 112 arn
concerned, the following documant are nacessary.

ahow Cause Notice.

Qrdear in Original

Qrdasrin Aopeoal,

Qpinion of the Commissioner directing his officar to make the application,
Statemant of facts,

6. Grounds of appeal.

ey

No Court Fea / Pre Deposit is required In appeal filed by the Revenue {Departmeant),
One Varification and Digital Signatura of appellant is required.

This issues with the approval of Prestdent, GSTAT.

Saurav Euman‘ﬂhﬂ refool,

Registrar, GSTAT.



